CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

GUPTA POWER INFRASTRUCTURE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016

This is with reference to the Form G dated 25/11/2025 and Corrigendum to Form G dated 11/12/2025 issued in
accordance with Insolvency and Bankruptcy Code, 2016 and Insolvency and Bankruptcy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, the last date of receipt of Expression of Interest stands extended
for 10(ten) days, accordingly revised dates for events subsequent to issuance of Form G and IEOI are as follows:

Sl. RELEVANT PARTICULARS TIMELINES
10. |Last date for receipt of expression of | 27" December, 2025 (Extended from 17 December, 2025)
interest

11. |Date of issue of the provisional list of | 06™ January, 2026 (Extended from 27" December, 2025)
prospective resolution applicants

12. | Last date for submission of objections to | 12 January, 2026 (Extended from 02" January, 2026)
provisional list applicants
13. | Date of issue of final list of prospective | 17" January, 2026 (Extended from 07™ January, 2026)
resolution applicants

14. | Date of issue of information memorandum, | 20" January, 2026 (Extended from 10™ January, 2026)
evaluation matrix and request for
resolution plans to prospective resolution

applicants

15. |Last date for submission of resolution| 20" February, 2026 (Extended from 10%" February, 2026)
plans

16. |Process email ID to submit EOI ip.guptapower@gmail.com

Note: The other contents and the terms of the Form G dated 25/11/2025 shall remain same.

Sd/-

CA. Pradeep Kumar Kabra

RP for M/s. Gupta Power Infrastructure Limited

Date: 18" December, 2025 IBBI Registration No.: IBBI/IPA-001/1P-P01104 /2017-18/11790
Email: ip.guptapower@gmail.com
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

GUPTA POWER INFRASTRUCTURE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016

This is with reference to the Form G dated 25/11/2025 issued in accordance with Insolvency and Bankruptcy
Code, 2016 and Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate Persons) Regulations,
20186, the last date of receipt of Expression of Interest stands extended for 7(seven) days, accordingly revised dates
for events subsequent to issuance of Form G and IEOI.

Sl. RELEVANT PARTICULARS TIMELINES
10. |Last date for receipt of expression of | 17" December, 2025 (Extended from 10" December, 2025)
interest

11. |Date of issue of the provisional list of | 27" December, 2025 (Extended from 20™ December, 2025)
prospective resolution applicants

12. |Last date for submission of objections to | 02" January, 2026 (Extended from 26™ December, 2025)
provisional list applicants

13. |Date of issue of final list of prospective | 07" January, 2026 (Extended from 30" December, 2025)
resolution applicants

14. | Date of issue of information memorandum, | 10" January, 2026 (Extended from 03 January, 2026)
evaluation matrix and request for
resolution plans to prospective resolution

applicants

15. |Last date for submission of resolution| 10" February, 2026 (Extended from 03 February, 2026)
plans

16. |Process email ID to submit EOI ip.guptapower@gmail.com

Note: The other contents and the terms of the Form G dated 25/11/2025 shall remain same.
Sd/-
CA. Pradeep Kumar Kabra
RP for M/s. Gupta Power Infrastructure Limited
Date: 11™ December, 2025 IBBI Registration No.: IBBI/IPA-001/1P-P01104 /2017-18/11790
Place: Surat Email: ip.quptapower@gmail.com
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FORM G - INVITATION FOR EXPRESSION OF INTEREST FOR

GUPTA POWER INFRASTRUCTURE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016
RELEVANT PARTICULARS

1. | Name of the corporate debtor along with Gupta Power Infrastructure Limited
PAN/ CIN/ LLP no U31300WB1961PLC025104
2. | Address of the registered office : Current Registered Office: En-62, Sector-V 7th Floor, Salt Lake City,
Kolkata, West Bengal, India, 700091.
3. | URL of website https://guptapower.com/
4. |Details of place where the majority of fixed | The company has a geographically diverse manufacturing base with
assets are located. facilities located in Khurda - Odisha (East India), Gummudipoondi -

Chennai (South India) and Kashipur- Uttarakhand (North India), along
with multiple EPC sites across India. As per the available information,
its other fixed assets are situated at Rajarhat (West Bengal), together
with various land parcels across districts of Odisha and in Halol
(Gujarat).

5. | Installed capacity of main products/ services. | The company's product portfolio comprises of aluminium, aluminium-
alloy, and aluminium-steel reinforced conductors, high- tension and
low-tension power cables, control cables, instrumentation and signal
cables, Ariel bunched cables, and industrial cables. The company also
undertakes EPC contracts for power transformation stations
and transmission lines etc and domestic cables retail segment under the
brand name of ‘Rhino’. Overall Capacity was approx. up to 1,50,000
MT per annum.

6. |Quantity and value of main products/| Not Known* Note: As per the last available financial statements sale of

services sold in last financial year products in the F.Y. 2021-22 was Rs. 34,59,77,70,000/- and sale of
services in the F.Y. 2021-22 was Rs. 2,44,73,44,000/-.
7. |Number of employees/ workmen Not Known* Note: Operations at the Kashipur (Uttarakhand) facility are

ongoing. Depending on operational requirements of the CD, the
workforce presently deployed — including employees and contractual
workmen — ranges up to approximately 500 personnel.

8. |Further details including last available | Details can be sought in electronic form by email at:
financial statements (with schedules) of two | ip.guptapower@gmail.com

years, lists of creditors, relevant dates for
subsequent events of the process are
available at:

9. | Eligibility for resolution applicants under| The Resolution Applicants must be eligible under Section 29A of the
section 25(2)(h) of the Code is available at | Insolvency and Bankruptcy Code, 2016.

Details are available in detailed IEOI, which can be sought in electronic
form by email at: ip.guptapower@gmail.com

10. | Last date for receipt of expression of interest | 10" December, 2025

11. |Date of issue of the provisional list of | 20" December, 2025
prospective resolution applicants

12. | Last date for submission of objections to| 26" December, 2025
provisional list applicants

13. |Date of issue of final list of prospective | 30" December, 2025
resolution applicants

14. | Date of issue of information memorandum, | 03 January, 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | 03" February, 2026
16. | Process email ID to submit EOI ip.guptapower@gmail.com

Sd/-

CA. Pradeep Kumar Kabra

IRP/RP for M/s. Gupta Power Infrastructure Limited

Date: 25" November, 2025 IBBI Registration No.: IBBI/IPA-001/1P-P01104 /2017-18/11790
Place: Surat Email: ip.guptapower@gmail.com
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F. Allocalion to Anchor Investor (After Rejection): The Company in consultation with BRLM aliotted 5,52 000 Equity Shares to 2 (Twa) Anchor Investors at an
Issue Price of ¥ 96/- per share in accordance with SEBI (ICDR) Regulations, 201 8. The details of the Basis of Allotment of the said category are as under:

Categary | Fls/Banks MF's VCF

NEFCs AlF FFI Others

Total

Anchor - - -

- 5,22,000 5,22,000 -

10.44,000

Registrarof Companses, Central Processing Cenlre [*RoC ™).

The Board of Directors of our Company at its meeting held on December 16, 2025 has taken on record the basis of allotment of Equity Shares approved by the designated
atock Exchange, baing BSE and has allotted the Equity Shares 1o various successiul applicants. The Allotment Advice Cum Reiund Intimation fave begn mailed to the
address of the investors as registersd with the depositories. Further, instructions to the SC58s have been dispatched / mailed for unblocking of funds and transfer o the
Public Issus &ccount on or before December 17, 2025, In case the same is nob receivad within ten days, Investors may contact the Hegistrar io the Issue atthe address given
below, Tha Equity Shares allotted to the successiul allotiees have been uploaded on December 16, 2025 for credit into the respective beneficiary accounts subject to
validation of the account details with the depasitaries concerned. The Company is in the process of obtaining the Nsting and trading approval from BSE and the rading of the
Equity Shares is expectad fo commence trading on December 18, 2025,
Mote: All capitalized terms used and not defined herein shall have the respective meanings assigned to tham in the Prospectus dated December 15, 2025 filed with the

NOTICE TO INVESTORS

CORRIGENDUM CUM ADDENDUM TO PROSPECTUS DATED DECEMEBER 15, 2025 (“Corrigendum”).

This Corrigendum is issued with reference to the Prospectus dated December 15, 2025. Inthis regard, investors/bidders are requested to note that the information
relating to “fssve Related Expenses™, as disclosed under the chapter titled “Objects of the Issue™ on page 120 of the Prospectus dated December 15, 2025,
stands modified and shall be read as set oul below, All ather information, disclosures, and lerms and conditions of the Prospectus remain unchanged,

(Rs. In Lakhs)

COMFORT INTECH LIMITED
CIN: L74110DD1994PLC001678
Registered Office.: 106, Avkar, Algani Nagar, Kalaria, Daman, Daman & Diu -396210;
Corporate Office.: A-301, Hetal Arch, Opp. Natraj Market, S.V. Road, Malad (West), Mumbai-400064;
Phone No.: 022-6894-8500/08/09;
Email: info@comfortintech.com, Website: www.comfortintech.com

NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

NOTICE is hereby given to the shareholders of the Company that pursuant to SEBI Circular No. SEBI/
HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025, the Company has opened a special
one-time window from July 07, 2025 to January 06, 2026 for re-lodgment of transfer deeds.

This facility is available only for those transfer deeds lodged prior to April 01, 2019 for transfer of
physical shares which were rejected, returned, or remained unattended due to deficiencies in the
documents/process. Shareholders are further requested to note that all securities re-lodged for
transfer shall be issued only in Demat mode.

Eligible investors are requested to re-submit their transfer requests along with complete documents
during the period of special window to the Registrar and Transfer Agent of the Company i.e., Bigshare
Services Private Limited, Email Id: investor@bigshareonline.com or the Company at:
info@comfortintech.com.

The aforesaid SEBI Circular is also available on Company’s website at: www.comfortintech.com.

Relevant shareholders are encouraged to avail themselves of this one-time opportunity within the
stipulated window.

BY ORDER OF THE BOARD OF DIRECTORS OF
COMFORT INTECH LIMITED

Sd/-

ANKUR AGRAWAL

DIRECTOR

DIN: 06408167

DATE: DECEMBER 18, 2025
PLACE: MUMBAI

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GUPTA POWER INFRASTRUCTURE LIMITED
{Under Regulation 364 (1) of he Insalvency and Bankrupley
(inscdvency Resolution Process for Conporate Parsonsg) Regulations, 2016

This 5 wilh reference to the Form G dated 250112025 and Comgendum 1o Form G dated
NA22025 issued in accordance with Insalvency and Bankruptcy Code, 2016 and Insalvency
and Bankrupboy (Insolvancy Resosution Process for Corporate Persons) Regulations, 2016, 1he
last date of receipt of Expression of Inferast stands extended for 10{len) days, acoordingly
revised dates for evends subssquent b issuance of Form G and IEQ| are a5 falloes

8l RELEVANT PARTICULARS |

TIMELINES
27" December, 2025
| (Extended from 17" December, 2025)
06" January, 2026
(Extanded from 27 December, 2025)
127 Janyary, 2025
II'-_:IHm!.ﬂd mﬂi‘"’Januaw ..!I:'f?cj

[ 17 J;muar-. 2026
(Extended from [‘IJ‘

| 207 January, 2026
(Extendad from 107 January, 2026)

10 | Last date for receipt of expression of Inferest

1. | Date of issue of the prowisional list of
prospective resclulion applcants
12| Last date lor subimission of objeclions
L prc.'.'.sr;:rlﬂl lisd E||:||.4|i‘:-ar'|ls
13.| Date of issue of final list of proSpacive
| resolution apglicants
14. | Date of issue of infarmatian memarandum,
evaluation matrix and reguasi for rasolution
plares o prospacive resolubion applicands
15| Last date for submission of resolution plans . | 207 Februany. 2026

(Extanged from 10" February, 2026)
[ ip gw&amwermmll COm

January, 2026)

16. | Process email 1D to submit EOI

Note: The olher conlenls and the terms of the F-:m' {3 dated Z5/11/2025 shall ramain same.
Sl
CA, Pradeep Kumar Kabra
AP for Mis, Gupta Power Infrastructure Limited
|88 Registration No.: [BEVIPA-DD1IP-PRA04 {Z T-1311790
Email: ip.guplapowen@gmail com

Date; 18" Dacamber, 20246

Particulars Estimated As a % of total estimated As a % of the total
EXPENSES Issue related expenses issue Size
Book Running Lead Manager Fees 30.00 9.00% 0.59%
Underwriting Fees 294,59 42.43% 2.00%
Market Maker Fees 16.00 2.67% 0.31%
Brokerage, selling commission and upload Fees 22043 SE 74% 4.33%
Sponsor Bank Fees 1.00 0.17% 0.02%
Fees payable to Registrar to Offer 1.50 0.25% 0.03%
Fees payable to Legal Advisor 6.13 1.02% 0.12%
Statutory Advertisement Expenses 3.00 0.50% 0,06%
Statutory Printing Expenses 2.00 0.33% 0.04%
'Hﬂqu]atnrs including stock exchanges Fees B.60 1.43% 0.17%
Fees for Depositones 1.79 0.29% 0.03%
Peer Review Auditor Fees 10.00 1.67% 0.20%
Other including the ROC fees, marketing and promation 45.00 7.50% 0.88%
expenses, Stamp duty and other misc. expenses of
professionals as above mentioned elc.
Total Estimated Offer Expenses 600.00 100.00% 11.78%

the meaming ascribed to them in the Prospectus. ™

newissue@@purvashare.com,

Date: December 17, 2025

PROSPECTS OF HRS ALUGLAZE LIMITED.

sales were made. There will be no public offering in the United Stales.

“The above changes are to be read in confunchon will the Prospeclus daled December 15, 2025 uniess indicaled otherwise, and accordingly their references in
tha Prospectus stand updated pursuant fo s Corngendum. Al capitaiised terms used in this Corrigendum shall, unless the context ofherwise requires, have

INVESTORS, PLEASE NOTE
The details of the allotment made would also be hosted on the website of the Registrar to the Issue, Purva Sharegisiry (India) Private Limited at

Al future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First! Sole applicants, serial number of the
Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment detalls at the address of the Reqistrar given

below:
Purva
Sharegistry
PURYA SHAREGISTRY (INDIA)Y PRIVATE LIMITED
Address: 9 Shiv Shakii Industrial Estate, J. R, Bonicha Marg, Lower Pargl East, Mumbai - 400 011 Maharashtra, India
Telephone: +91 810 811 4945
Email: newissue@purvashare.com
Investor Grievance Email: newissusi@purvashare, com
Gontact Person: Deepali Dhuri, Compliance Officer
Website: www.purvashare.com
SEBI Registration Number: INRGO00011 12
CIN: UBT120MH1993PTCO74079
For HRS Aluglaze Limited
On Behall of the Board of Directors
ad/-
Rupesh Pravinbhai Shah
Place: Ahmedabad Managing Director

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

Note: All capitalized terms used and not defined herein shall have same meanings assigned to them in the Prospectus.

Disclaimer: HRS Aluglaze Limited has filed the Prospectus with ROC on Dacember 15, 2025, and thereafter with SEBI and Stock Exchanges. The Prospectus is
available on the website of SEBI at www, sebi.gov.in and website of BRLM, Cumulative Capital Private Limited at www.cumulativecapital. group, Investors shoukd note
that investment in Equity Shares involve a high degree of fisk and for details relating to the same, please see “Risk Factar™ beginning on page 31 of the Prospectus.
The Equity Shares have not been and will not be registered under U,S. Securities Act of 1993, as amended (“the Securities Act™) or any state securities taws in the
United States, and unless 50 registered, and may rot be offered or sold within United States, except pursuant to an exemption from, or in a transaction not subject to,
the registration requirerments of the Securities Act and in accordance with any applicable U5, stale securities laws. The Equity Shares are being offered and sold
outside the United States in 'offshore fransactions' in reliance on Regulations under Securities Act and the applicable laws of each junsdiction where such offers and

DIN: 02806068

MRP

MRP AGRO LIMITED

CIN: U15100MP2018PLC045542
Regd. Office: House No.100, First Floor, Ward No.23, Infront of Thane Ajak,
Civil Line Road, Tikamgarh-472001, Madhya Pradesh, India
Email: info@mrpagro.com « Tel: +91-7683-240342; +91-9893142537
Website: www.mrpagro.com

NOTICE OF EXTRA-ORDINARY GENERAL MEETING,
E-VOTING INFORMATION

Notice is hereby given that an Extra- Ordinary General Meeting (EGM) of the
Company will be held on Friday, January 09, 2026 at 11:30 AM at the Registered
Office of the company at House No. 100, First Floor, Ward No.23, Infront of Thane
Ajak Civil Line Road, Tikamgarh- 472001, Madhya Pradesh, in compliance with all
the applicable provisions of the Companies Act, 2013, rules made thereunder, and
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015,
read with all the applicable circulars on the matter issued by the Ministry of
Corporate Affairs ("MCA") and Securities and Exchange Board of India (“SEBI”), to
transact the business set forth in the notice convening the Extra- Ordinary General
Meeting.

In compliance with the above Circulars, electronic copies of the Notice of an Extra-
Ordinary General Meeting of the Company has been sent to all the members whose
e-mail addresses are registered with the Company/Depository Participant(s). The
aforesaid Notice is also available and can be downloaded from the Company's
website www.mrpagro.com, Central Depository Services (India) Limited (“CDSL")
website www.evotingindia.com and website of stock exchange
www.bseindia.com.

In compliance with Section 108 of the Companies Act, 2013 read with the
Companies (Management and Administration) Rules, 2014 as amended time to
time and Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (as amended), the Members are provided with facility to cast
their votes on all resolutions set forth in the notice of the EGM using remote e- voting
facility (to vote electronically from place other than the venue of the EGM) as
provided by CDSL.

The remote e-voting period will commence on Tuesday, January 06, 2026, at 09:00
A.M. (IST) and will end on Thursday, January 08, 2026, at 05:00 PM. (IST). During
this period, Members may cast their vote electronically. The remote e-voting shall be
disabled by CDSL thereafter. The voting rights of the shareholders shall be in the
proportion to his/her shareholding in the paid-up equity share capital of the
Company as on the cut-off date i.e. Friday, January 02, 2026. A member may
participate in the Extra-Ordinary General Meeting even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again in the meeting.
A person whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date i.e. Friday,
January 02, 2026, only shall be entitled to avail the facility of remote e-voting as well
as voting inthe Extra- Ordinary General Meeting.

Any person holding shares in physical form and non-individual shareholders, who
acquires shares of the Company and becomes member of the Company after the
notice is send through e-mail and holding shares as of the cut-off date i.e. Friday,
January 02, 2026 may obtain the login ID and password by sending a request at
www.evotingindia.com or Issuer/RTA. The detailed procedure for obtaining user ID
and password is also provided in the notice of the meeting which is available on
Company's website and CDSL website. However, if you are already registered with
CDSL for remote e-voting, then you can use your existing user ID and password for
casting your vote.

In case of any grievances connected with facility for voting by electronic means,
please refer to the frequently asked questions (“FAQs”) and e-voting manual
available at www.evotingindia.com, under help section or contact toll free no.
18002109911 or send a request to Mr. Rakesh Dalvi at
helpdesk.evoting@cdslindia.com.

By the order of Board of Directors
For MRP Agro Limited
Sd/-
Manish Kumar Jain
Managing Director

Date : December 17, 2026
Place : Tikamgarh, Madhya Pradesh

THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173

Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative Federation Ltd.’s

Building) D. Devaraj Urs Road, (Race Course Road), Bengaluru — 560 001.

mpm

Notice is hereby given that a meeting of the Board of
Directors of the Company will be held on Tuesday, the 30th
December, 2025 at 04:00 p.m. at the above address to,
inter-alia, consider and to take on record the Un-audited
Financial (Provisional) Results of the Company for the
Quarter ended 30.09.2025 in terms of Clause 41 of the
Listing Agreement.

For The Mysore Paper Mills Limited

Sd/- Mohan D. Kulkarni
Company Secretary

Place: Bengaluru
Date: 17.12.2025

RELIANCe

infrastructure NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES
Further to our newspaper advertisements dated August 20, 2025 and October 19, 2025,
and in terms of SEBI Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
July 02, 2025, the Shareholders are once again informed that a one-time Special Window
has been opened for a period upto January 06, 2026, providing an opportunity for the
shareholders to re-lodge the transfer deeds of Reliance Infrastructure Limited which were
lodged prior to April 01, 2019, and were rejected/returned/not attended to, due to
deficiency in the documents/process/or otherwise. The physical shares relodged for
transfer will be processed only in dematerialized form during this window period.

Eligible shareholders who wish to avail this opportunity, may submit the transfer request along
with requisite documents to the Company's Registrar and Transfer Agent i.e. KFin
Technologies Limited (Unit: Reliance Infrastructure Limited) at their office at Selenium Tower-
B, PlotNo. 31 & 32, Gachibowli, Financial District, Nanakramguda, Hyderabad- 500 032.

For further information, please refer to the link for SEBI Circular https://tinyurl.com/
sebicjul25 or send an email to rinfra.investor@reliancegroupindia.com or rinfra@
kfintech.com.

Note:

The Company encourages its Members to register or update their email IDs with the
Depository Participants/ KFintech/Company to receive all communications electronically.
Members holding shares in physical form are requested to consider dematerializing their
holdings to ensure compliance with SEBI guidelines and to facilitate faster and safer
transactions. Members, whose folios are not updated with PAN, KYC details or Choice of
Nomination, are requested to update the above details by submitting the relevant ISR
Forms to KFintech by emailing to einward.ris@kfintech.com or send the physical copy at
above mentioned address.

Place : Mumbai
Date : December 17, 2025

For Reliance Infrastructure Limited

Paresh Rathod
Reliance Infrastructure Limited Company Secretary
CIN: L75100MH1929PLC001530
Regd. Office: Reliance Centre, Ground Floor,
19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001
Tel.: +91 22 4303 1000
E-mail: rinfra.investor@reliancegroupindia.com,

Website: www.rinfra.com

RELLANCE

Power NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES
Further to our newspaper advertisements dated August 20, 2025 and October 19, 2025,
and in terms of SEBI Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
July 02, 2025, the Shareholders are once again informed that a one-time Special Window
has been opened for a period upto January 06, 2026, providing an opportunity for the
shareholders to re-lodge the transfer deeds of Reliance Power Limited which were lodged
prior to April 01, 2019, and were rejected/returned/not attended to, due to deficiency in the
documents/process/or otherwise. The physical shares relodged for transfer will be processed
only in dematerialized form during this window period.
Eligible shareholders who wish to avail this opportunity, may submit the transfer request
along with requisite documents to the Company's Registrar and Transfer Agent i.e. KFin
Technologies Limited (Unit: Reliance Power Limited) at their office at Selenium Tower-B,
PlotNo. 31 & 32, Gachibowli, Financial District, Nanakramguda, Hyderabad- 500 032.
For further information, please refer to the link for SEBI Circular https://tinyurl.com
/sebicjul25 or send an email to reliancepower.investors@reliancegroupindia.com or
rpower@kfintech.com.
Note:
The Company encourages its Members to register or update their email IDs with the

Depository Participants/ KFintech/Company to receive all communications electronically.
Members holding shares in physical form are requested to consider dematerializing their
holdings to ensure compliance with SEBI guidelines and to facilitate faster and safer
transactions. Members, whose folios are not updated with PAN, KYC details or Choice of
Nomination, are requested to update the above details by submitting the relevant ISR
Forms to KFintech by emailing to einward.ris@kfintech.com or send the physical copy at
above mentioned address.

For Reliance Power Limited

Place; Mumbai
Date: December 17, 2025

Reliance Power Limited

CIN: L40101MH1995PLC084687

Registered Office: Reliance Centre, Ground Floor

19, Walchand Hirachand Marg, Ballard Estate, Mumbai - 400001
Tel: +91 22 4303 1000

E-mail: reliancepower.investors@reliancegroupindia.com
Website: www.reliancepower.co.in

Ramandeep Kaur
Company Secretary

NAGARJUNA AGRI - TECH LIMITED
CIN : LO1119TG1987PLC007981
Regt office: No. 15-113, at WeWork Raheja Mindspace, 13th Floor, Building No. 9,
TSIIC, Software Units Layout, Madhapur, Telengana - 500081
Email id : nagarjunaagritech2025@gmail.com

CORRIGENDUM TO THE NOTICE OF EXTRA ORDINARY GENERAL MEETING

An Extra Ordinary General Meeting (“EOGM”) of the Members of Nagarjuna
Agri-Tech Limited(“Company”) is scheduled to be held on Monday, December 22,
2025 at 5.00 p.m. (IST) through Video Conferencing (“VC”)/Other Audio Visual Means
(“OAVM”), was dispatched to the Shareholders of the Company on 28-11-2025, in
due compliance with the provisions of the Companies Act, 2013, and rules made
thereunder, read with circular issued by Ministry of Corporate Affairs and Securities
Exchange Board of India.

The Company has issued the corrigendum to the Notice of the EOGM vide email to
inform all shareholders regarding one amendment in the Explanatory Statement Item
No.2, point (vi) under the heading “COMPLAINCES AS PER SEBI (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018:” of the said Notice of
EOGM.

The changes in the corrigendum notice involve the changes to add the link of the
website where the details of the valuation report are mentioned to avoid confusion
and for easier understanding of all stakeholders.

This said corrigendum notice is available on the website of the Company at
www.nagarjunaagritech.com and also in the website of the stock exchange i.e BSE
Limited at www.bseindia.com.

All other contents of the EOGM Notice, save and except as modified or supplementary

by this Corrigendum, shall remain unchanged.
By Order of the Board of Directors

For Nagarjuna Agri-Tech Limited

Sd/-

Deepika Bhutra

Company Secretary & Compliance Officer

Date: 17.12.2025
Place: Kolkata

APOLLO TYRES LTD.

Regd. Office: 3™ Floor, Areekal Mansion,
Panampilly Magar, Kochi- 682036 (Kerala)
(GIN-L2571 11 KL187 2ZPLCO02449)

Tal: +97 484 4012046 Fax, +91 484 4012048,
Email : investors@@apaliotyras.com,

Web: apollotyres_com

NOTICE POSTAL BALLOT

ohargholders of the Company are hereby informed that pursuant to
section 110 and other applicable provisions, if any, of Companies Act,
2013 read with Rule 22 of Companies (Management & Administration)
Rules, 2014, as amended from time to time read with the General Circular
No. 1472020 dated April 8, 2020, General Circular No, 17/2020 dated
April 13, 2020 read with other relevant circulars, including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry
of Corporate Affairs (the "MCA Circulars”), including any statutory
modification or re-enactment thereof for the time being in force and
pursuant to the other applicable laws and !E?ulaﬁnns_ the Company is
seeking approval of its Shareholders by way of Postal Ballot in respect of
the Special Business set out in the Postal Ballot Notice dated December 1,
2025 ("Postal Ballot Notice™),

In terms of theaforementioned MCA Circulars, the Company has sent the
Postal Ballot Notice in electronic form only and the communication of the
assent or the dissent of the Shareholders will also take place only through
the remote e-Vioting system.

The Company has on Wednesday, December 17, 2025, completed
dispatching the Postal Ballot MNotice by email anly to the Shareholders
whose names appear in the Register of Members/ List of Beneficial
Owners as received from WNational Securifies [Jv:-z[:mm’u::rigI Limited
("NSDL") and Central Depository Services (India) Limited ("CDSL") and
whose email addresses are available with the Company/’ RTA as on Friday,
December 5, 2025("cut-ofl date"). The wvoting rights shall also be
reckoned on the paid-up value of shares registered in the name(s) of the
shareholder(s) as on cut-off date. Any person who 15 not a Shareholder
as on the cut-off date should treat this Notice for information purpose only.

The Company seeks consent of the Shareholders by way of Special
Resolutions on the matters menticned in the Postal Ballot Notice through
remote e-Voling only. A copy of Postal Ballot Notice is also available on
the website of the Eﬂ-l‘l‘lﬂﬂl‘l{ apollotyres.com and an the website(s) of the
stock exchanges i.e. BSE Limited and National Stock Exchange of India
Lirnited at www. bseindia.com and www.nseindia.com respectively, where
the Company's shares are listed and on the website of NSDL
www.evoting.nsdl.com,

Please note that in compliance with the provisions of Section 108, 110
and other applicable provisions of the Companies Act, 2013, read with {i)
Rule 20 and Rule 22 of the Rules, as amended (i) Regulation 44 of the
SEBI (Listing Obligations and Disclosure HEEELEiTEI’I‘IIEr'IlS} Regulations,
2015 and (i) MGA Circulars, the Company has provided only the remaote
e-\oting facility to its Sharehoiders, to enable them to cast their votes
electronically instead of submitting the Postal Ballot Form, The Company
has engaged the services of NSDL for providing remaote e-Voting facilities
to the Shareholders, enabling them fo cast their vote electronically and in
3 SECUre manner.

The Shareholders, who are holding shares in physical/ electronic form
and whose email addresses are not registered, shall register their email 1D
with the Company's RTA/their respective Depository Participants.The
shareholders holding shares in physical form and who have not updated
their KYC details, including email addresses, are requested to submit
Form ISR-1 and other relevant forms to update their email address and
gther KYC detads to the Company’s RTA by emall to ginward.risi@kfintech.com.
Shareholders holding shares in demat form can update their email
address with their Depository Participants. The notice of the Postal Ballot
contains the instructions regarding the manner in which the Shareholders
can cast their vote through remote e-Voting

Mr. PP Zibi Jose, Practicing Company Secretary (CP No. 1222) has been
appointed as the Scrutinizer for conducting the Postal Ballot chess ina
fair and transparent manner. The remote e-Voting Eenud shall commence
on Thursday, December 18, 2025 at 10:00 AM (15T) and ends on Friday,
January 16, 2026 at 5:00 PM (IST). The remote e-Voting, shall not be
allowed and the same shall be disabled beyond 5:00 PM (IST), Friday,
January16, 2026 by NSOL for voting thereafter, Shareholders, who have
not received Postal Ballot Notice can download the same from the

Company's website at www apoliotyres.com or ‘may apply to the
Company by writing the mail at investors@apollotyres.com.

The result of the Postal Ballot will be declared on or before 5:00 PM
SSTJ Juesday, January 20, 2026. The aforesaid result along with the

crutinizer's report would be displayed on the Company's website
www.apoliotyres.com and on the website of NSDL www.evoling.nsdl.com
immediately after the result is declared. The Company will simuttaneously
forward the results to the Stock Exchanges where the shares of the
Company are listed.

In case of any queries, the Shareholders may refer the Frequently Asked
Questions (FAQs) for Shareholders and the e-Voting user manual for
Shareholders available at the download section of www.evoting.nsdl.com
or call on: 022-4886 7000 or send a request to Ms. Pallavi Mhatre, AVP

NSDL at evoting@nsdl.com.

APOLLD
TYRESLTD

For Apollo Tyres Lid.

Sd/-

Seema Thapar

Company Secretary & Compliance Officer

Daie: December 17, 2025
Place: Gurugram

epaper.financialexXpress.com

Kolkata
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NAZARA TECHNOLOGIES LIMITED

CIN: L72900MH1999PLC1 22970
Regd. Office: 11" Floor, Avighna House, Dr. A.B. Road, Worli,
Mumbai - 400018, Tel.:+81-22-40330800
Email: investorsi@nazara.com | Website: www.nazara.com

NOTICE OF POSTAL BALLOT

NOTICE is hereby given that pursuant to Sections 108 and 110 and all
other applicable provigions, if any, of the Companies Act, 2013 (the
*Act"), read with Rule 20 and Rule 22 of tha Companies (Managemant
and Administration) Rules, 2014 (the “Rules”), the Securitias and
Exchange Board of India (Listing Obligations and Disclosure
Eequirements) Eegulations, 2015 (the "Listing Regulations”)
{inciuding any statutory modification{s) or re-anactment(s}) of the Act or
Rulas or Listing Regulations, as tha case may be, for the timea baing in
force) and Secretarial Standard issued by the Institute of Company
Secretaries of India on General Meetings (“$5-2"), as amended and
the relaxations and clarifications issued by the Ministry of Corporate
Affairs (“MCA™) vide General Circulars Nos. 14/2020 dated April 08,
2020, 172020 dated April 13, 2020 read with other relevant circulars
including General Circular No. 09/2023 dated September 25, 2023,
2212020 dated June 15, 2020, 332020 dated September 28, 2020,
392020 dated December 31, 2020, 10/2021 dated June 23, 2021,
2012021 dated Dacember 08, 2021, 3/2022 dated May 05, 2022 and
1112022 dated Dacember 28, 2022, 11/2023 dated September 25,
2023, 09/2024 dated September 19, 2024 and 03/2025 dated
September 22, 2025 (hereinafier collectively referred o as "MCA
Circulars”) and applicable circulars issued by the Secunties and
Exchange Board of India (“SEBI"), from time to time in this regard and
all othar applicable laws, rules and regulations, if any, for the time being
in force, for seeking approval of members of Nazara Technologies
Limited {“the Company™), to the proposed resolution(s) to be passad
through Postal Ballot i.a. by voting through remote alectronic means
anly (“Remote E-voting™).

In compliance with the MCA Circulars, the Molice of Postal Ballot
together with the explanatory statement has bean sent on Tuesday,
Decambar 16, 2025, only through electronic mode by e-mail to all
those members, whose name appears In the Register of
Members/Beneficial Owners as received from the Registrar & Transfer
Agent/Depositonies as on Frday, December 12, 2025 ("Cut-off Date™)
and whose as-mail addresses are regisiered with the
Company/Registrar and Share Transfer Agents or with their
Depository Participants. Members whose e-mail addresses are nol
registered with the depositories may also cast their vote by following
the e-voling process givenin the Notice of Postal Ballot.

The Notice of Postal Ballot along with the instructions for e-voling is
available on the website of the Company at www.nazara.com, the
website of the stock exchanges, i.e., BSE Limiied at
www.bseindia.com and the National Stock Exchange of India Limited
al www.nseindia.com and on the website of Central Depository
Services (India) Limited (“CDSL") at www evotingindia.com

Members who have nof registered their e-mail address are requested
to register the same in respecl of the shares hald by them in elecironic
form with the depository through their Depository Participants.

As per Section 108 of the Act read with rules framed thersunder and
Regulation 44 of Listing Regulations, the Company has engaged the
sarvices of CDSL for providing e-voting facility to all its members to
anable them o cast their vole alectronically. Members ara raqueasted Lo
note that the Remole E-voting shall commence from Wednesday,
December 17, 2025 at 09:00 AM (IST) and shall end on Thursday,
January 15, 2026 at 5:00 PM (IST). Only those members whose
nameas appear on the Register of Mambars/ List of Benaficial Ownears
as recelved from Depositonies as on the cul-off date, shall be entitted to
avail the facility of remote e-voting. The e-voting module shall be
dizabled by CDSL for voting thereafter and shall not be aliowed beyond
the =aid date and fime. Once the vote on'a resolution(s) is cast by a
member, the membear shall not ba allowed ta changa it subsaquently or
cast the vote again, The resolution(s), if approved, shall be deemead to
have been passed on the last date of e-vofing i.e. Thursday, January
15, 2026, subject to the reguisite number of votes in favour of the
resolution(s).

The Board of Directors of the Company has appeinted CS Sandhya
Malhotra, Parner of M/s. Manish Ghia & Associates, Practicing
Company Secretaries (Membership No. FCS: 8715 and CP MNo. 5928),
as the Scrutinizer, for conducting the Postal Ballot voting process
through e-voling in a fair and transparent manner. The results of the
Postal Ballot will be announced within 2 working days from |ast date of
e-volng. The said results would also IIIE! a'.raiiatlFe on the wehsi:te of the

the National Slr:n:lr. E:{nhange of India Limited at u.r'.-..w nﬁamdqa Com
and on the website of CDSL at www evolingindia.com,

If you have any gueries or issues regarding e-voling from the CDSL

e-Yoting System, you can write an email to helpdesk.evoling@
cdslindia com or contact at toll free no. 1800 21 09911,

All grievances connected with the facility for voting by electronic
means may be addressed to Mr, Rakesh Dalvi, Sr. Manager, COSL,
A Wing, 25" Floor, Marathon Futurex, Mafatial Mill Compounds, N M
Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoling@Eedzlindia.com orcall at foll free no, 18002109911,
For Nazara Technologies Limited
Sd/-

Arun Bhandari

Company Secretary and
Compliance Officer

Date: December 16, 2025
Place: Mumbai




QRGN QRIS
A21FEQ del@ AAde

QULGRI,0D[Q9

(@f1Q): QIaeRl QRIEe ¢,
SR 8 condd 28 fg Qeela AN FQl

QORER QRl SiFl, QI B SIFRIGIFe CIFER
Qg2 2E M oisiee! ¢elen Gal Gaegs
QUEQ SIRRGIRI CIRGR| Yoo UGS, 210
dedl 62061 QRIS aalsl FlaifE ~Fe
QB FR8| QEFIR Q@ A QSIS SR
J6 domieer EarIge fsRIae cadlalq ARSI
‘26 @ BFSIQI, 2A 96 § e g’ AR
QIR 690 AR 9F 2dsl Fr6R A5 2R
6elleog GAIOTE 6PQRER 2R LY GRIAING
aIduee agsies s1egd udas 280G 6iRenI|

Foaen 9§ 2dee
AR saage opl sle  ad
QLGP LAY QERl QN ERIR

QQ| g@gu Q@@ 2°gl GQ%QQ@QIQ] aRIeR
Q&‘;IQQLQ %le gediel dale

IR QU< 628 | ARYTES QUACIPIER AVRG! 2R
Qlele 2101 @l G8lIge SR ARIRE ERINED
e 28| 99R 6QGISAIT 2G4 QIR, I
QR 2ALUIY 9&° AR 6TIGIE 2ZR | JRIRSIRT
6RQER ANQ UG QGO TC2UGE QRIS
QBo 62R8| FIF 90986Q G 2eAlS QN
gaidie f6aITER QUATY, RIS, AIRRIEHE
B PAOEPIR GRIg 699IQ AR Agll Gl
QI6Q @HIURE] AeRIeE 1@ 6JFIgR FERIRIQ
ZRAIQIE} SR QIR QUEle @RS 6QIR &l GO
dalsl @083 121891 Q4R AREPoR JeHU]
e RAI0E FEYERIa QRGP FERIRIQ QG
2e0e 6RIRIYS FRIQIAIE Q8RR QYR 69
AR QE66ION 6RAIP| AT A
8 6Q9PIQ A2 AeRIem aderion ARQ!I IR
\G° QIRYER 2UERR STFHG 98 RO AERSIIER
QERIREY QRIS AQIAE a:as;w@ s1894 udae
AUARER QIR & Qa0 YRl caRel|

UFAT6R FER R0 AR G5ER AIEFID], QoR
9FIQ &, QFlIgRIe a8, Rl Agl, AT AERR,
PESIR Q6RR, G50 AR, AERY P2, VRIRT
SIFQ 660, S661R YIS AFR 621R8ER | A
R ( GIREIER FIRAIREIR B 99 GIRHER PRREPIR
oI QIR AFEHER UAS 62@] ARREl
AILER TLIAELRER 62@ 6Q1R €1 GAIO! 62a3 |

2R, ©9/R 9 (RF1Q): QALER QIGY AEE
26a8l @ginll
QPAIQ 6aE Y 6eeRlsRl UG8 oo

o84 63461Q 2d670R 2098 6TIR

9000 6RI56Q @2R-SAIR QY 9 212 62@

Q2YR 2R PERAR

e

2iel Qe

AP AKNGFEPEm 164G

EOECEEEEEEEEEEE TR TR LR er @62ge, 9098 @

VU o~ o~

'669Q @R di @I )

" @I 6aIR FsFR] cAITEI @Rad|
EUIR ZIedlie BTRIR Jge @QQlq Sl
QSIAPY. Pa! 60Re3| 6UIRPIGN QI6R

FARIREIR Al A5R6Q 620 0 §F

oIBIfl 8 QYR AWWQ 6268 Tl
B4R QISR | BIINQ YRS AR GBIl
ARQ QRIS PG GRR| 1§ 9998 2R
8 Paceal ZEReR 6AICICATR AR
ag e0F geead gl Ak eaidal
AR 89 66 €9 RV O &o
AeIde| 9200 AR AT RE 8 JIT.
QIR Ao AR Y@l AR 62!
69E89Q 92IR-LAI0Q A°6LIS RIG I

9 6RQ 39% QIgI I aQITQ| 9ERIG
9000 6RIG 6&F 66 6271 YRR
ded QIR Q28Ial AsYNR! fREIER| SIR

@8 FI9 62l 9YaG! IR QIR FI2l
6N QORISR 26 gl srlee
OR8 F1I8] ‘6516Q @@qa 6QISEI @RI 9@

N=a

0 @d2IR  dge G?QQI@ F6asl 600a3 |
CLSIRN 1Y Gl%l@@% A2Q AR QEYRN A2
(2SN Q’@ 62Q| 2Ig ‘6eeR LI

Q4 91018Q FIR0)@ 6T RAURRNAR

gel, €9/09 (@fQ): Qb VRAIR 6218
FINAR GRGR TSl FIRC|@eR 891 621
d6CT QOIRQI UEQ K64l Yo 12lq Gl
QR URGER AR @Reel
QEI°LIARER ARG TECI AG6 QOR
EQPIR PG FIIY @ TURPER Q@8 | 166
AQ @oRdl, AIIQRIR 60011, YeRl
QaIdel dee Y GlNaeg &AIRIaR
TR QlR8Ql @ 6ol geIdie adg!
Aa6s Qd dele d°e @8R, J°eqiIR
2AIRIER 1 60R I FIFIRI QF FUARE
@ 6o
Q0IRE? I 99 9% KRR AITIQRIR
Qladl aaIdal

o UYERIR @87 @

‘I AR @ ARVIGIF ARFER

YRRie TE0! AAERIQ 621R8 | ARLARIR,
OIEE2, FOI6FIER, AIFST JRE RIGIER
F6el Q08| 6@6eR RICIER PRR e
@08al
FIraen Qe 9@ 99 Qe TES!

6Q6m 6meom Gt Saaw

84l 96@ [ QUY F1Y
@@166) AR AIRe8: 66T

QRERFR, 09/ 9(afiA): QINMQIAIE QIR JeMISHIe 62Ql |
60 G606 Fiede 2aaien ool AlFse 0288 AP
Jaer @QQIg AR CISIFIRINAER 66T QaR QIR 62608 ;

8RR G6RT A8R 2R6AIS ARUARE|

2UG eIy F6ad AIduRase 2ge Ade AWarlea
QRN ARIRE MR QeE QIRIA U0l @283, ERG
T o . Yoqese qeaglaroiq 2ieg @ agl

QI  adia 6ad Aieq @ I A60 o3 HAG |
60ad6nl apl dsR e fstieal
?l@ﬂﬂ@ﬂﬂ’ 2Q1e ERIO GIE 6JgR A6 Q2R
QUYL IF A9 2RNRS IGRTARI GNP
ager fetieial 67190 Rl Alter 62QR6R
< QR AR ERIAT RIS AR QIF

AR8R| 609 AR A2 AR F

3346 AR AN AQER| 2SS Qe ANl QIR
QIRA IR BRIER AR ANRIR AR ARER| e BPS!I L,
FRIYQERS), I, 6EERGFIR, 2IQIF, FRIRIG, QRIS QIGYR
@R QIRIR 69918 ARIIP! BRIER AITIRS JIE AQ Aed|
geer IRl QRERgede Aeg Aa ‘PQle FalY’
AFRIER Sal AGARE QIYIQ FSIR IRERY @8 QAU @
G86R | RIS AIEOR QUGFEER | IORE GeIgie: AI Fla?
AR 6Q6R 66 IR IRV 6LIGIR 6RRIARI FI2 6QI6
Q600 QRAIRE! C16 9 FAIY QEER RUPAA SUCATPER
dsanllen 606l 9 AERItR RUde 0@ e Qd aANse
6060 J9aP QOIRRR ? Q660 @ 2AYEN QRSEoR
ol AIede QRANY QIR 2YAErg dAF AQ8 ARG
06 @EAIY 629 ALINEIRIL ERRIEFOIR) 2RF] 6] AR
adie Qeno a9 asadral 62082 iR ¢l @0l #2832

Qgig F1Q Ja FRRIE FRY 2642

Qlefieqe, €9/e9 (RFQ):

defie  eeeq UAFFe

g 671R6 69Q1 6AGIR 68! IR ALRER
SI0Q gIF° Ql 50 4 RIg FIPR | @erle
96 54 9 AR QIIEF 996 AR
NIRRT AWK QURIER Gge  A2Ql
QERF GeIsl 629l @6 @f ARGAIEE
MR QURE 626Q 6QIR FsMrgl f9a

@08 @ eRese odlel ALIQEE?
TECT RN AARIQ @AARE! 9@ AQ
d6C1 6adiem 9 62618 60 ACATUARE

* A EH TEMFLE PR

QIR B BHREHR TS QOIARE|
00 QEER 12912 AUIEFAR RIGE| T
6900 <2l @98 ¢l giFaq JsIge
ceFaIR| BNe (LRANF RAITUIRAER
@ QUIEARIQ B8 9% Cdl OIREI @9

6960 @62, 929eR Y gdfq 6ox
Q92YR FIRINEIR FOIF ULRQ ALY ARER
ge 89 8 aIdel 9@ 22ea QRIS
AR Gl FR6R AR 26ee QU IR
Adieel eeidael AW B8l CI0RER
999R 22 8 FI8IA GRIQ GFIRI A0
fleqad 629 61R ;lmqﬂ@ﬂ 6aISEl 6083 |

ST QOIRGI 6Q6R 60a 628 AIREA P2 |
gIAda Qe6a 6x6d, 6a50vy, 9ma
8 9ea o3l Q@R QI @e8| ¥ QIR
Q9 J2Ql RIY 60083 626m VB AOR
EFIQIRR QERQ 60R CI6M ? AIE Qe &
QIRQIg Adem AR 2GR A6 PR
6QER EFIRIRR HRCIR 6aF6 ¢ FINHa
ARl YRR YARREIa? IES! QOIRZIER
Y 608 9 9Q 66IQIg IR QIRI@ @I
NIFIER 126G QOIER ALEKNG 7083 2
UGS 2liae A]l dgltle 2000 2k
Q09 GEIFIRINAIER 9B Fl aR @I
dQ AORIQ KE0IR @8 NP AR
A% QIR @2e¢! Qg NG
d9IIde J8Q 60619R] QAT A6R F1lY
@8 AP OR F988| 6IRKIER JaR
PR, 62rl6R AR 4@ Q6d, Qe°
QIfl @RQIq 2IYet| gl URRER @8
RUER ARG 2R | g [60IQ AITHQYE
A5 6286 FRS! QRN 2IRSNAS! 218

cleq doml @I, M €

8RIFR, €9/R9 (@fiQ): QuIdel &Rl
6RIFRI IRl 2R 6f FRTER QAR
QIYINFER ZQI 1868 e QIR JF 62Q1)
N QEEQ FQY @58 e 2y < K4l

RER 2Ige 621081 FERAISe 626R
6RIFIRI 2QIAF 2RI, FFIR 6762TH
¢le 8 2eRIF AR 26 FAQUL FFR,
deIe F12IQ 8 62I6HIS AL Oal AR

6AIFQRIRG 6Pl QAR KR4I

QaBRER, €9/ 9(@fQ):
9098-99 Gl aAZIRle Yy
a;@sa 0 URREPER PRew
el 8 a8E AR 106 R
el MY @FCR 6Q0a AR
2aQIgee 2AQ¥e 62IRa! A
SI9e  A0Q  F6RIe LRI
RUVGIER  URFE  6Q0RER
02, Q%PR, RS 8 LRI
a0Qae QWG FRR s
SI9e A0Q AGYQE AL A

PRRHIPIER VR FAUARE| AN
QO 996 98 QF FRINER 62@ 6QAR
AR SRR QSR 2UQQAIER, AR
671626 B 2RI FRAP 62 LAY
2QIena Jog 2IFesn| ANg 9 K4l AR

Lot QIR (869 98-8 ¢) 6<1I66! SRR

LAY YRAIR IR QIR QUG Ll CFI6R
6RIFRIQ raleml 2Qge 6 PacER

@fda deaiaee adde feml
PEREQ °Q 9099 6 Me
adie 2REEYERE Jedl @
PeIE IR QRae ARG
OIRE| 664 9@ AALER AR
QaQ, 69Ql 9ol 8 adgRyl ool
falél 2sist 90 @ atee
FRIYER EAITREING FIRIRN GG
QIR AHHER IRRIRTe PSR
RIS 621R8| clelasel Aeaady
2ABRER 18 @o@d ad QIR Q@R

QR ApRe 96 690R @ 9F
2N 6 CRe QAR
9ee FRIORIRIE JEARIER QP
RIIQNIL ¢ QUagl 028 | gqg QeRIaQl aIs G8a @IdY” Al 6AIGY AGAIRFOIQ gAE IR B-659Q 2IgIe /geE
2SR HGER AR 2lela
QR JNIGE 62R8QIS, 6P
Qg 9fea af Of AR
YRG! QU QIR @RQIQ €8
S AR e caRdem| 9@
6Q0RER QUMY AR QP
QRIER 2IRIQ! 6QICERRIER |

RIS QIgIReEa 2al e case doseiR
Qdoslgg 621R8RI1 §IeR dIR 6RIARI
ARl gRY odlIgRse a8 qinaidier
AL6AGIER ANYS ARIQ @R 6RIAR! 6ONIE]
QQIEa9] AOIRERI| 2R, 6162 B
ARRIFGE VIRR F16 6AVSI GRZ6R| 2Ry
N Qe 2 A QIR 6qFlRg
ARl F61 ORYRAQ YPIPR FAUIRE |

@96Q glesy 046d 2oyl

0 Bl QUIRHRR A0SR,
r adelal giacr

QRERER, 09/ 9(RF1Q): QI ARG IR ALAOTENIER
A4 IQIRR 210w 04 63 204 @6 | YR Y& ARURTL
Qgodl JGERI ARIPT REEFITT 2IPl AR Zal
Jo8e A6qIR ATIQNIE A6 §iQ A8 264l ATEIER
RRETIAE 2Rl IR AR MRE HACIRIR Fec ada
a2 <N PRIRe gleg QR RINGEY JA0IRE! Facr
AAoIRIFIER 626m T6FIQ QFIR AIR(80), AL QFIR
66IIB(M9), 999 AIR AR(SY), Yld AR QIA(8Y),
QFerae IR(¥8), 62118 QAR ALICIG(¥S), Jaal]
6Q62QU(N9) B QwIel Ag(N9)| 2l 9olse 2AFE
ARIPe AR YR HFAPR LB caea Q°,
©4dd aoerIae Aol 8 3T 60IQ-9 6QIPIR ° ARAIR
@ 20Y1RI8R FJFIQ 661RaS |

09 GIRY Gp Jiew QA YR A8 &l FAUS
TR A% f286m 64 JEe 692 299 28! QI AAd
2801R6R V& AAIKIRE| QIR 29g R AR AR
ERIER 690 21T RAAER ALELER| 626m FAAER
d98Ql d6Q QeIKIRdal 64 2Qale 6QIg JaR F16Y
QdS8! 6900 ARQIQ ERIAG QRIS @R e
6098R JoIa QUARIRI| 626 JF 6QRER TG
09 60d QIR ERIAE ALY 62IRIRII AR
609 2IRIEa AXCAIT FRZ6R| ERQER IR I
@601 NPUR2URQ AR MAERR IR Fe6eeq 240N
AOIRQI A2 RREFITT 2IRIQ FEIRERI| RYEITT 2P|
g9 26yl FINRI QReR ASEIR eRIERl KIR eFaR!|
QIeege H6AITE RITRI 69 dogy Rl 6d @6l
AQIKIRE| 2IU6Q Qs 62RdRI AA6eAR| 9dd
§1F161 QARG 6PERER 1@ G 100 QAR ERIAR!
AQITQ J6Q @8 Q20! 698 QIR ATR Al QIQI4!
FR26M 69 6RIAR, 50 AREAI 26IRR N 8IY ° G
QIGER Sioay 64 54 264 @086 QRS Q! @
QIREY PR NAIQ fagg SRS @RSeR| UER Gl 6&
o3 264 @R8ER| BIFFOIR AP AGIRAI AEQ IR Y
adoRlg 660l ARaRIl

ord & a6l Al
2Ige 9RIs IR FAGE!

€19l AIGIR AEIIYLYR RECSR

(ARARCARA 28 MIXRAT (F6dI607 MIFIPE U RRARCART AP AFEH)
FAAIQRT, 9009% PAAIART NI (°) QLN

2 GRARGARA S QHIFROA 6319, 9009 I9° ARAREARA 28 QUIFAAY (A6UIsaT
QUBAIRE I GRARCIRA AL YFA) FAFIR], 908 2RAIT B s9IR8al el @ 1R
98/€@/9098 Ie° TIFl @ BIRE! ©2/29/90964 (AAY A6R, 2IGR TRIEIR 6518 BIRE! °0
(@9)) B0 U6 QR AAIRIRE, 684 I & I6° 2IRRBRIR RIS f6Q Ieea! AIiaFTEea 2°s8Ide
Gl PERdie IRIER 26S:

@.

QIAEFR IO aaaQial

RO.

ee QY QFIRIIE AICRRERIQTE agIel

Q9.

QYR AFIRIIR 2ICQLRPRIRNF 9PIS

N Gine IR 620ia GIae

RY.
2AQEANI FIR 6291 GIRG
8.

RS,

Saéll: 9198/ @ [9098 Asia Il & & ZRNIeY FEAQY 1e° AGIen! AFle QFa|

QI0H: o B62FR, 9098

99 6269, 9098

2g2 GRS YIFR 6618 SIRE! iy -
(09 562, 9098 0I§ AE)

09 QIgEIRT, 9099

FIRGI FIQ 62910 IR (99 86269, 9098 0 9&G)

QI GIRQI 2CRLRRINNE AR QIeIR
PRI 6518 BIRE!

Q9 QIQRIR!, 9099
(09 qIgaIRl, 9099 OIQQ§0)

°9 QIQEIR!, 9099
(09 qigaIal, 9099 OIQ_Q§O)

QY AFIRIS ?JISQG‘G’GPIBﬂq' qeel gleede,

90 QIQRIRT, 9099
ARYIGS AIT] I9° AARIP AR HFI6S

(°0 RIQ2IR, 9099 01§ 9FE)

90 6T, 9099

QARG 6AIRR| QSR FQIR 6618 GIQE! (e0 GG‘Q?JIQL 9099 OIGLQ&@)

RABZIQ QSR AR FAI6S 691699 REFAR ARG ip.guptapower@gmail.com

Q- 9ela gAIR QIgI,

/N, 91 AIGIR QRTIHRE AR PFI61 20T
2R a8led a°.: IBBI/IPA-001/
IP-P01104 /2027-18/11790
REAR: ip.guptapower@gmail.com

ARVQERE Il
IS a8 VS| A/Q
*fc sqoe

algel

Fe QFE |

Q¢@el Seld, 96 KULORIR 672Q AId, gasrga - 751001

co9a a9

QIASI0 G586 QUIF, 9R6aga T40,87,367/- ORI 2IGAIRS RY 6Q YLIQ “Fque aid,
29684a §6 AT gIFdea AINARINT FRRINT AFE FIeg A°6AIT FQAS! A& AN

<g° 9@ QIFYT 60 T Fu6R Qﬁ% 62Q |

LYIAIee Ige F9ad1 IR TR 63G9QIRG www.rbi.org.in 693 QIGES @RI MIFA
Q! 3916 ATE 6AIFIEAIT REAIRER | MSTC 64ISIR www.mstcecommerce.com/eprocn
6Q 2169950 649 GIAd §6qna 31,2025 AAQIE 02:00 €' 26T |

QIF 69T QRS @ QIR CAEHIT @Al AAY 669RE JAUIUE FARIQ AN

QG HR@ UG

69g1a fedae
R6REQ

qeecle Gpl Qlefgde A daal 6dlg Glre fGY
alwtaigd@ 2010 Q8GR 62RA IR A KR ARENA
aueedsn @ssl fRREe  eql 2Qalal, auRedse SAFETY
ZURIGe gy  62e8l egdcl Qlal oafe fe

floaa @l Qlal Qg (n8)l
LIVE CHICKEN PRICE / KG AT FAR

90/-
89/-

NAYAGARH
BERHAMPUR

DHENKANAL
BALANGIR
BALASORE
9437577035 KEONJHAR
KHURDA 90/-
NUAPADA 91/-

 CHICKS SALE CONTACT - 6370951651

91/-

el S ]|

94/-

Al A A A A A A A A A

|

A0IRe3|

dedien| 6QF1QIR AN

I 62016Q 6adll FaR

e da A9y 6TRleml
for| RN GIFQ FP6QL A
gl Gesa dal 628 glaQIal
B Qlefigde dIRg  ¢eR
RIR AR
2 gele, 9 629l gRd
QRQe  dodigag €1
FAP AR QUAERe Al

SHIELD

Offers Va
Stocks Last

Powerful 1.5L K-Series Engine

MARUTI SUZUKI ARENA

=B R E & & /2N
MORE POWER TO YOUR PLAY

\ /A

THANK YOU INDIA!
WE ARE NOW 3 CRORE* STRONG & COUNTING.

=iz iR :
Electric Sunroof

\| SCAN TO
CONNECT
NEA

=B R e & & /2

TO A SHOOWROOM

PETROL

19.89

Head Up Display

km/I

LET’S CELEBRATE TOGETHER WITH SPECIAL OFFERS!

CNG

25.51

km/kg

)| E-BOOK TODAY AT
.| WWW.MARUTISUZUKI.COM

*Terms and conditions apply. Please contact your nearest dealership for details. Features, accessories, and specifications may vary by variant and are subject to change without prior notice. Images are for illustration purposes only. Offers and prices may differ
by variant, model, location, and city, and are subject to change or withdrawal without notice. Offer values represent the maximum applicable benefits and include consumer, exchange, and institutional/fleet offers (where applicable) on select models. *The
effective price for Brezza of ¥8.01 Lakh has been calculated after deducting the applicable consumer offer of ¥10 000, exchange/scrappage bonus of 215 000, rural/ISL offer of 0 from the ex-showroom price of ¥8.26 Lakh. 3 Crore sales is for entire Maruti
Suzuki portfolio. Fuel efficiency is as per the test result of Rule 115 of Central Motor Vehicles Rules, 1989. Colors shown may vary from actual body colors due to printing on paper.
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SMALL-CAR CAFE RELIEF

JSW MG, TaMo escalate dispute to PMO

DEEPAK PATEL
New Delhi, 17 December

A prolonged standoff within the
auto industry over proposed
small-car relief under the
upcoming CAFE-III emission
norms has now reached the
Prime Minister’s Office (PMO),
with JSW MG Motor and Tata
Motors Passenger Vehicles
(TMPV) escalating the issue,
Business Standard has learnt.

Intwo separate lettersto the PMO
earlier this week, the carmakers
argued that creating, and then
granting relief to a new subclass of
small petrol cars based on weight
would undermine the national
mission for electric vehicle (EV)
adoption, adversely affect road
safety, and be unfair to companies
that have made long-term invest-
ments based on the existing defini-
tion of small cars, which is linked
to vehicle length (under four
metres) and engine capacity
(under 1,200 cc for petrol). They
also said the move would effec-
tively benefit a single carmaker.

The Corporate Average Fuel Effi-
ciency (CAFE) framework sets
fleet-wide carbon  dioxide
emission targets for automakers,
measured in grams per kilometre
(g/km), with non-compliance
attracting penalties from the
Bureau of Energy Efficiency (BEE)
under the Ministry of Power.

The BEE released the first draft of
the CAFE-III norms, covering the
FY28-FY32 period, in June 2024.
The Society of Indian Automobile
Manufacturers (Siam) submitted
its comments in December 2024
seeking changes. Months later,
Maruti Suzuki, India’s largest car-
maker and small-car seller, inde-

The Centre’s incentives must
be directed at electric vehicles
(EVs) rather than hybrid cars,
asthe latter fundamentally
depend on fossil fuels and
continue to emit tailpipe pol-
lutants unlike "true zero-
emission vehicles", a
parliamentary standing com-
mittee stated in a report
tabled in the Rajya Sabha on
December 12.

The recommendation
comes amid a clear divide in
the auto industry, with com-
panies like Toyota and Maruti
Suzuki pushing for support
for strong hybrids, while
domestic EV leaders Tata
Motors and Mahindra &
Mahindra insist incentives
should be reserved for EVs.
The parliamentary standing
committee — headed by BJP
Rajya Sabha MP Bhubanes-

Govtincentives must for EVS,
not hybrids: Housc panel

war Kalita — said higher etha-
nol blends raise concerns for
older vehicles, as they lack
advanced systems to handle
such fuels and may suffer
mechanical damage and
higher emissions.

“While ethanol blending
may form part of a transi-
tional energy strategy, it
should not inadvertently
divert policy focus or fiscal
support from the paramount
objective of transitioningtoa
zero-tailpipe-emission
vehicle fleet,” it stated. The
committee stated that the
government's production-
linked incentives, purchase
subsidies, and tax benefits
must be “strategically”
focused on accelerating the
adoption of “genuine” zero-
emission vehicles like battery
EVsand fuel cell EVs.

pendently sought a weight-based
exemption for small cars, a move
that split the industry. In Septem-
ber this year, the BEE revised the
draft CAFE-III norms and, for the
first time, introduced weight-
based relief, proposing an addi-
tional 3g/km deduction for petrol
cars weighing under 909 kg.

Both TMPV and JSSW MG, in their
letters, noted that CAFE emission
limits are designed to apply across
an automaker’s entire portfolio,
with the objective of encouraging
the adoption of sustainable tech-

nologies. They warned
that providing relax-
ations to a specific
sub-class of petrol
vehicles could reduce
the incentive for com-
panies to invest in tech-
nologies such as EVs,
thereby undermining India’s
national mission for electric
vehicle adoption.

They said that under the prime
minister’s leadership the govern-
ment had set an ambitious target
of 30 per cent EV penetration by

2030. EV penetration in cars has
already reached 5 per cent, they
noted, and India could become
one of the leading makers and
users of zero-emission vehicles if
there is “continued” policy stabil-
ity and focus. TMPV, JSW MG and
the PMO did not immediately
respond to Business Standard’s
requests for comment.

TMPV, initsletter, said: “The pro-
posed weight threshold threatens
to upset the level playing field by
defining the threshold where a
single OEM (original equipment
manufacturer) has 95 per cent
market share. Such a move will
alsobeunfair for allthe OEMs who
have been making products as per
the nearly two-decade-old catego-
risation of small cars, which is
based solely on vehicle length (less
than 4 metres) and engine size (less
than 1,200cc for petrol).”

Under the GST regime, small
petrol cars with an engine capacity
of up t0 1,200 cc and a length of up
to four metres are taxed at 18 per
cent, while all other petrol cars
attract 40 per cent.

Raisingasimilar concern,
JSW MG said the indus-
try’s  investments,
product strategies
and localisation
efforts have
evolved  around
this “consistent”
definition, which has
beenin place forabout
two decades. “Introduc-
inganadditional criterion based
on vehicle weight may have impli-
cations for regulatory consistency
and the offering of a level playing
field across manufacturerswherea
single OEM has 95 per cent market
share,” itadded.

On December 1, Rahul Bharti,
senior executive officer (corporate
affairs) at Maruti Suzuki India, said
cars weighing less than 909 kg
might have to be discontinued if
the upcoming CAFE-III carbon
dioxide targets are “unscientific
and unjust”. He said the 3 g/km
benefit for small cars under the
revised draft was minimal com-
pared with incentives for electric
vehicles and strong hybrids, and
far lower than relaxations offered
in regions such as Europe, where
the allowance goes up to 18 g/km.

In their letters to the PMO earlier
thisweek, JSW MG and TMPV also
warned that relaxations based on
vehicle weight may inadvertently
incentivise manufacturers to
reduce weight at the cost of essen-
tial safety features.

TMPV said this could undo hard-
won progressin vehicle safety over
recent years. “It is a fact that there
are no BNCAP-rated vehicles at or
below the proposed weight thresh-
old (909 kg),” it said. BNCAP
(Bharat New Car Assessment Pro-
gramme) is India’s official vehicle
safety rating system, which evalu-
ates cars on parameters including
adult and child occupant protec-
tion, pedestrian protection and
safety assist technologies. Car-
makers must voluntarily submit
vehicles for assessment, after
which they are awarded a star
rating reflecting safety perform-
ance. Weight is closely linked to
safety because many features that
enhance protection — such as
stronger body structures, side-
impact beams, larger crumple
zones and additional airbags —
add to a vehicle’s overall mass.

TCS annualised Al
revenue at $1.5bn: CEO

AVIK DAS
Bengaluru, 17 December

Tata Consultancy Services (TCS) said
its annualised revenue from artificial
intelligence (AI) was about $1.5 billion
and growing 16.3 per cent sequen-
tially, the first time that India’s largest
(Information Technology ) IT services
company disclosed a metric as inves-
tors are keen to know the returns on
investment (Rol) when firms are pour-
ingin billions into the ecosystem.

Asof March this year, the total rev-
enue of TCS was $30.2 billion.

Indian IT companies have said Al
isapartofevery deal discussion and it
isbaked into renewals to improve effi-
ciency and productivity for clients.
However, they have not been forth-
comingindisclosing the revenue gen-
erated from the latest technology that
isexpected to upend business process
and productivity.

“Wearetryingto help accelerate Al
adoption in customers, adapt Al at
scale, and anchor Al in their strategy
and business value. Al is a lever that
hastobe embedded in strategy, else it
will not give any value,” Chief Execu-
tive Officer (CEO) K Krithivasan said at
the company’s analyst day.

TCSisengaged in more than 5,000
engagements till date and 54 of its top
60 clients, who generate annual rev-
enue of more than $100 million, have
some Al projects with it. Around 85
per cent of the customers, who pro-
vide revenue of over $20 million, use
TCS Al solutions.

Smaller rival HCL Tech said in
October that its revenue from advance
Alis now more than $100 million, rep-
resenting three per cent of its top line,
becoming the first Indian IT services
company to come out with that
metric. Accenture, on the other hand,
regularly makes its revenue public
and deal pipeline from generative Al
(Gen Al). For the financial year ending
August 31, Accenture’s advanced Al

TCS CEO K KRITHIVASAN CALLS
Al A LEVER THAT HAS TO BE
EMBEDDED IN STRATEQY, ELSE
IT WILL NOT GIVE ANY VALUE

revenue tripled to $2.7 billion, while
Gen Al bookings nearly doubled to
$5.9 billion, showing significant
growth driven by enterprise demand
for ATl adoption.

And yet, companies are struggling
for the right adoption of Al because of
the quality of data within an enter-
prise. While ChatGPT exploded in the
scene three years ago, and people have
used it and other tools to simplify rou-
tine work, enterprises are finding it
difficult to realise meaningful returns
on their Al investments.

“There is an Rol uncertainty. We
can do few projects as experimenta-
tion, few proof of concepts (PoCs) but
enterprises have to get the Rol benefits
and that is the kind of projects we do,
based on years of customer experience
and moving up the value chain,”
Krithivasanadded. TCSisalsotraining
its sales and presales personnel in Al
skills with 180,000 employees having
higher codingskills. “We are drivingan
Al-first culture for every project, which
means what one can do with Al here
evenifitcannibalises our revenue. Itis
giving Al the first right of refusal.”

GPay plans to add more
co-branded card issuers

AJINKYA KAWALE
Mumbai, 17 December

Fintech firm Google Pay is planning to
scaleupits category of cobranded credit
cards in partnership with multiple
issuers starting with Axis Bank on the

RuPay network.

The company launched its first ever
Google Pay Axis Bank Flex credit card
on Wednesday marking its foray in the

space. The card, operated on

National Payments Corporation of

India’s (NPCI) RuPay network,

allowusersto link this card with Unified
Payments Interface (UPI). Apart from

Axis Bank, the company plans to

more credit card issuers in the future to

serve multiple markets.

“We’re starting with one bank that is
Axis (Bank), but we areaddingissuersas

we go along. The reason is that diffe

ones will serve different markets,” Sha-
rath Bulusu, Senior Director - Product

Management, Google
Business Standard.

Pay,

He added that the company planned

to partner with banks with

access coverage to their user base. “We
choose the partners so that we get that
coverage over time across all of our user
base. The end goalistobuild acomplete
ecosystem from every kind of need the
user has and for every kind of user. As
long as the user is deserving of credit,
we should be able to get them back,”

Bulusu explained.
the

will
credit cards.

PhonePe
add

rent

Credit-on-UPI fintech Kiwi
told
Finance Bank and Yes Bank.

The launch of the Flex co-branded
card comes at a time when multiple UPL
apps have launched their versions of

launched co-branded
credit cards with SBI Card and HDFC
Bank this year. Cred rolled out an
IndusIind co-branded credit card
whereas fintech super.money has co-
branded credit card partnerships with
Axis Bank, Utkarsh Small Finance
Bank, and Kotak Mahindra Bank.

branded partnership with AU Small

Amazon Pay brings
UPI biometric
authentication

Amazon Pay on Wednesday introduced bio-
metric authentication for Unified Payments
Interface (UPI) transactions in India, which
will allow customers to approve payments
using a fingerprint or facial scan, eliminat-
ing the need to enter a PIN.

The new biometric authentication
capability eliminates the need for UPI PIN
entry for transactions up to ¥5,000. Early
adoption indicators show strong customer
preference for the experience, with over 90
per cent of customers choosing biometrics
for eligible peer-to-peer UPI transactions.
The payment service provider said this
innovation significantly reduces friction
making payments faster, more intuitive,
and secure as biometric authentication is
bound to the customer’s device and not
shareable. “Our goal has always been to
make digital payments convenient and
secure. With UPI Biometric Authentica-
tion, we're removing one more layer of fric-
tion from everyday payments and making
them 2X faster,” said Girish Krishnan,
director of payments, Amazon India.
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https://bankofbaroda.bank.in

Bank of Baroda invites online proposal for the following:
S.N. Tender Name

Last date for
submission of Bid

08" January
2026

1 | Request for Proposal for Selection of Vendor
for Supply, Implementation & Maintenance
of Network Time Protocol (NTP) Appliance

Details are available on Bank’s website https://bankofbaroda.bank.in
under Tenders section and Govt. GeM portal.

“Addendum”, if any, shall be published on Bank’s website
https://bankofbaroda.bank.in under Tenders section and Govt. GeM portal.
Bidders must refer the same before final submission of the proposal.

Place: Mumbai
Date: 18.12.2025

127/25-26

Chief Technology Officer

TENDER NOTICE

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GUPTA POWER INFRASTRUCTURE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

This is with reference to the Form G dated 25/11/2025 and Corrigendum to Form G dated
11/12/2025 issued in accordance with Insolvency and Bankruptcy Code, 2016 and Insolvency
and Bankruptcy (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, the
last date of receipt of Expression of Interest stands extended for 10(ten) days, accordingly
revised dates for events subsequent to issuance of Form G and I[EOl are as follows:

Sl. RELEVANT PARTICULARS TIMELINES

10. | Last date for receipt of expression of interest | 27" December, 2025
(Extended from 17" December, 2025)

06" January, 2026
(Extended from 27" December, 2025)

11. | Date of issue of the provisional list of
prospective resolution applicants

12" January, 2026
(Extended from 02" January, 2026)

12.| Last date for submission of objections
to provisional list applicants

Use 1600-series
by Feb 15: Trai
toinsurers

Indian telecom regulator has
asked entities in the insur-
ance sector to start using
1600 number series by mid-

TPN®DL

TP NORTHERN ODISHA

DISTRIBUTION LIMITED

(A Joint Venture of Tata Power and Government of QOdisha)

Regd. Off: Corp Office, Januganj, Remuna Golei, Balasore, Odisha-756019
CIN No.: U401060R2021SGC035951; Website: www.tpnodl.com

) December 18th, 2025

TP Northern Odisha Distribution Limited invites tender from eligible Bidders for the following:

February 2026 for making S

service and transactional 1
calls to the consumers.

17" January, 2026
(Extended from 07" January, 2026)

13.| Date of issue of final list of prospective
resolution applicants

20" January, 2026
(Extended from 10" January, 2026)

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

20" February, 2026
(Extended from 10" February, 2026)

15. | Last date for submission of resolution plans

16. | Process email ID to submit EOI ip.guptapower@gmail.com

Note: The other contents and the terms of the Form G dated 25/11/2025 shall remain same.
Sd/-
CA. Pradeep Kumar Kabra
RP for M/s. Gupta Power Infrastructure Limited
IBBI Registration No.: IBBI/IPA-001/IP-P01104 /2017-18/11790
Email: ip.guptapower@gmail.com

Date: 18" December, 2025

Entitiesthat fallunderthe 2
ambit of the Insurance Regu-

1. No. Tender Enquiry No. Work Description
TPNODL/OT/2025-26/2500001109 Rate Contract for Annual Maintenance Contract of SPLIT ACs at
PAN TPNODL Locations.
TPNODL/OT/2025-26/2500001111 Rate Contract for Supply of Transformer 16KVA 11/.23KV AL

CRGO

latory and Development 3
Authority of India (Irdai) will

TPNODL/OT/2025-26/3000000161

Rate Contract for Manpower Deployment at Customer Care Centre
and Social Media Desk

have time till February 15 *

2025 to comply. The direc- *x

tions aim to curb spam,
financial frauds, and digital
arrests through voice calls,
and reduce therisk of fraudu-

MSMEs registered in the State of Odisha
EMD is exempted for MSMEs registered

shall pay tender fee of Rs. 1,000/~ including GST.
in the State of Odisha.

For more details like bid due date, EMD, tender fee, bid opening date etc. of the Tenders, please visit “Tender” section
TPNODL website https://tpnodl.com. All tenders will be available on TPNODL website.

Future communication / corrigendum to tender documents, if any, shall be available on website.

Chief- Contracts & MM

lent or misleading callsbeing

made in the guise of trusted
financial institutions.

The direction is part of
the set of earlier directions
issued on November 19 to
financial entities regulated
by the RBI, Sebi, and PFRDA
foridentification of their ser-
vice and transaction calls, to
use the 1600 number series
beginning 2026.

“Based on Trai’s interac-
tions with stakeholders, it
was considered that time is
now ripe to mandate time-
bound completion of the
exercise so that entities con-
tinuing to use standard 10-
digit numbers for service and
transactional calls, also shift
to 1600 series numbers,” the
regulator said on Wednesday.

Trai added that conse-
quent toits efforts, about 570
entities have  already
adopted 1600 series
numbers, subscribing to a
total of over 3000 numbers.

BS REPORTER

m EINV

)

CIN L17111TN1946PLC003270
Regd. Office: Sulakarai, Virudhunagar, Tamil Nadu — 626003

Website: www.vtmill.com | Email:

complianceofficer@vtmill.com | Tel: +91 452 2482595

OUTCOME OF BOARD MEETING |

Pursuant to Regulation 30 read with Schedule 1l of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, and in accordance with Section 203 of the Companies Act,
2013 read with Rule 8 of the Companies (Appointment and Remuneration of Managerial
Personnel) Rules, 2014, and Secretarial Standard—1 issued by the Institute of Company
Secretaries of India, it is hereby informed that the Board of Directors of VTM Limited, at its
meeting held on Monday, December 15, 2025, inter alia, considered and approved the following:

Appointment of Chief Financial Officer

The Board has approved the appoi

ntment of Mr. P. Senthil Kumar as the Chief Financial

Officer (CFO) of the Company with effect from December 15, 2025.

The detailed disclosure as required under Regulation 30 of the SEBI (LODR) Regulations, 2015
shall be made available on the Company's website www.vtmill.com and has been / will be filed
with the Stock Exchanges within the prescribed timelines.

Date: December 15, 2025
Place: Madurai

For VTM Limited
Sd/- Preytharshine K
Company Secretary & Compliance Officer

KEC

An e»@R~a Company

KEC INTERNATIONAL LIMITED
CIN: L45200MH2005PLC152061
Registered Office: RPG House, 463, Dr. Annie Besant Road, Worli, Mumbai-400030
Tel. No.: 022-66670200; Fax No.: 022-66670287
Website: www.kecrpg.com; Email: investorpoint@kecrpg.com

NOTICE - SPECIAL WINDOW FOR RE-LODGEMENT OF
PHYSICAL SHARE TRANSFER REQUESTS
This is in continuation to our newspaper notice published on August 01,
2025, and October 14, 2025 regarding the opening of the special window for
re-lodgement of transfer requests as per SEBI Circular No. SEBI/HO/MIRSD/
MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025 titled “Ease of doing Investment
- Special Window for Re-lodgement of Transfer Requests of physical shares”
and as a part of ongoing bi-monthly communications, Shareholders are once
again informed that the Company has opened a special window for a period of
six months from July 07, 2025 to January 06, 2026 for facilitating re-lodgement of
share transfer deeds, which were originally submitted on or before April 01, 2019
but were rejected/returned/not attended to, due to deficiency in the documents/
process or otherwise.
The Shareholders who wish to re-lodge their documents for transfer of shares are
requested to contact the Company’s Registrar and Share Transfer Agent (‘RTA”)
as under:
MUFG Intime India Private Limited
(formerly known as Link Intime India Private Limited)
(Unit: KEC International Limited)
C-101, Embassy 247, LBS Marg, Vikhroli (West), Mumbai-400083
Tel No.: +91 8108116767
Email: investor.helpdesk@in.mpms.mufg.com
Website: https://in.mpms.mufg.com
The lodger must have a demat account and provide its Client Master List
along with the transfer documents and share certificates, while re-lodging the
documents for transfer with Company's RTA.
The shares that are re-lodged for transfer (including those requests that are
pending with the Company/ RTA, as on date) shall be issued in demat mode only,
subject to successful verification.
Shareholders are encouraged to take advantage of this special window
introduced in the interest of investors.
For more details, please refer to the SEBI circular at www.sebi.gov.in or contact
the Company's RTA.
For KEC International Limited
Sd/-
Suraj Eksambekar
Company Secretary and Compliance Officer

Place : Mumbai
Date : December 17, 2025

PIRAMAL PHARMA LIMITED

CIN: L24297MH2020PLC338592

Regd. Office: Gr. Fir., Piramal Ananta, Agastya Corporate Park,
d Kamani Junction, LBS Marg, Kurla (West), Mumbai-400070 ,

Maharashtra, India. Tel No.: +91 22 38023000/4000;

Email: shareholders ppl@piramal.com; Website: www.piramalphamma.com
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Notice is hereby given that Piramal Pharma Limited (‘the
Company’), pursuant to the provisions of Sections 108, 110 and
other applicable provisions, if any, of the Companies Act, 2013 (‘the
Act’), read with Rules 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (‘the Rules’), Securities and
Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (‘SEBI Listing Regulations’),
(including any statutory modification(s) or re-enactment(s) thereof
for the time being in force) read with the General Circular No.
14/2020 dated April 8, 2020, General Circular No. 17/2020 dated
April 13, 2020, and various subsequent circulars issued, read with
General Circular No. 09/2024 dated September 19, 2024 and
General Circular No. 03/2025 dated September 22, 2025 issued
by the Ministry of Corporate Affairs (hereinafter collectively referred
to as ‘MCA Circulars’), and the Secretarial Standard on General
Meetings issued by The Institute of Company Secretaries of India
(‘SS-2’) and other applicable laws, rules and regulations, if any,
is seeking approval of the Members of the Company, by way of
Postal Ballot, only through remote e-voting process, in relation
to the following Special Resolution as set out in the Postal Ballot
Notice (‘Notice’) dated December 8, 2025.

1. Appointment of Mr. Amit Soni (DIN: 05111144) as an Independent
Director of the Company

The Company has completed dispatch of the Notice on
December 17, 2025 through electronic mode, to those Members
whose names are recorded in the Register of Members / List of
Beneficial Owners as received from National Securities Depository
Limited (‘'NSDL’) and Central Depository Services (India) Limited
(‘CDSL’) as on Friday, December 12, 2025 ‘cut-off date’ and
who have registered their e-mail addresses with the Company
|/ Company’s Registrar and Transfer Agent i.e MUFG Intime
India Private Limited (Formerly Link Intime India Private Limited)
(‘MUFG’) / Depository Participants (‘DPs’). Accordingly, physical
copy of the Notice, postal ballot form and pre-paid business reply
envelope have not been sent to Members for this Postal Ballot.

The Notice is available on the Company’s website at
www.piramalpharma.com in the investors section, on the websites
of the Stock Exchanges i.e. BSE Limited (‘BSE’) and National
Stock Exchange of India Limited (‘NSE’) at www.bseindia.com and
www.nseindia.com respectively, and on the website of NSDL at
www.evoting.nsdl.com.

Members whose names appear in the Register of Members / List of
Beneficial Owners as on the cut-off date shall be entitled to vote in
relation to the resolutions specified in the Notice. The voting rights
of the Members shall be in proportion to their shares in the total
paid-up equity share capital of the Company, as on the cut-off date.
A person who is not a member as on the cut-off date should treat
this Notice for information purposes only.

The Company has engaged the services of NSDL to provide
remote e-voting facility to its Members. The remote e-voting period
commences on Thursday, December 18, 2025 from 9:00 a.m. (IST)
and ends on Friday, January 16, 2026 at 5:00 p.m. (IST). The remote
e-voting module shall be disabled by NSDL for voting thereafter.
Once the vote on a resolution is cast by a Member, the same will
not be allowed to change subsequently.

The Members holding shares in electronic form and who have
not updated their email address of KYC details are requested to
register/update the details in their demat account as per the process
advised by respective DP. Members holding shares in the Escrow
account of the Company are requested to claim their shares from
the Escrow account of the Company by submitting the Schedule
1 or 2 as applicable to the MUFG. The Members can access the
relevant forms on the Company’s website under ‘Forms’ tab at
https://www.piramalpharma.com/shareholder-information.

Mr. Ainesh Jethwa, Practicing Company Secretary (Membership
No. ACS 27990 / C.P No. 19650), of Ainesh Jethwa & Associates,
Practicing Company Secretary, failing him Mr. Pratik Anand Dhodia,
(Membership No. ACS 28695 / C.P No. 23771), of Pratik Anand
Dhodia & Associates, Practicing Company Secretary), have been
appointed as the Scrutinizer, to conduct the postal ballot through
remote e-voting process in a fair and transparent manner.

The result of the voting conducted by Postal Ballot shall be
declared not later than two working days from the conclusion of
the remote e-voting. The said results along with the Scrutinizer’s
Report shall be placed on the Company’s website at
www.piramalpharma.com and on the website of NSDL at
www.evoting.nsdl.com and simultaneously be communicated to
BSE and NSE, where the equity shares of the Company are listed.

In case of any queries, Members may write to the Company at
shareholders.ppl@piramal.com. Further for any queries pertaining
to e-voting, Members are requested to refer the Frequently Asked
Questions (FAQs) for shareholders and e-voting user manual for
shareholders available at the download section of www.evoting.
nsdl.com or call on toll free no.:022 4886 7000 or send a request
to Ms. Prajakta Pawle, Executive, NSDL at evoting@nsdl.co.in.

For Piramal Pharma Limited

I Piramal

Pharma Limite

Sd/-
Tanya Sanish
Company Secretary

Place : Mumbai
Date : December 17, 2025
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